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ACT No. XVIII or 1884,
Passep BY THE (}OVERNOR,(}ENERAL<0F’INDIA v CounciL.

(Received the ossent of the Govev nor General on the 3rd October,
o ; 1884)

An Act to amend the LaW relatmg to Oourts
in the Panjab. :

HEREAS it is expedient “to amend, the law re-
lating to Courts in the Pan]ab and whereas the
Secretaly of State for India in Gouncil has given his
previous sanction to. the passmg of this Act; It is
hereby enacted as follows :—

’

CHAPTER L.

; PRELIMINARY. :
1. (1) ’I‘hls Aet may be called the Pan;]ab Courts Short. txtle,
A(}t 1884, ‘ “%local extent

S e
@) It extends to the terrltorles for the time ‘being z?enggx;aent -

. under the administration of the Lieutenant-Governor -
of the Pan;]f’xb and

~(8) it shall come into force on the first day of
November, 1884.

(4) Any power conferred by ‘this Act to m‘ake :

rules or to issue orders creating territorial divisions,
-establishing Courts, -appointing and . posting ofﬁcers,
qr fixing the pecuniary or local limits of their juris-
diction or conferring powers may be exercised at any
time after the passing of this Act; but a rule or order

so made or issued shall not take ef’fect untll ‘the Act
comes into force,

2 On and from that day the Acts mentioned in Repeal of
the - Acts.




(Gfmptew I -—Prehmmary -—Sectz.on‘ 8-

the schedule hereto 'annexed shall be repealed to the _

“extent specified in the third column ther eof.

: .-‘D;‘?ﬁ‘}iﬁ\‘?usr‘ 8. In this Act, unless there is something repug-
o nant in the subJect or context,—

(1) * Assistant Commissioner ” includes Extra

Assistant Commissioner : , 7
(2) “Revenue Court” means the Court of a

‘Financial Commissioner, of a Commissioner, of a

- - Deputy Commissioner, of an Assistant Commissioner,
of a Tahsildér-or of a Ndib Téhsildér exercising juris-

sectlon 45 :

under Act XI of 1865, and any other suit not being

Presidency Small Cause Courts Act, 1882, which the
Chief Court, with the sanction of the Local Govern-
ment, may direct to be treated as a small cause for
the purposes of appeal :

asseq%ed to the land-revenue or whereof the _land-

pounded for, redeemed or assigned, and all land the
property of Government not within the site of any
“town or village :

() “rent” means whatever is payable by an
ERT occupant of land on account of the use or occupation
.- .. thereof:

S (6) ““tenant” means any occupant of land liable
e “to pay rent therefor, - but does not include an under
~=- . proprietor: . _

(7) ““landlord means any person entitled - to
- . 1‘ebeive rent paid by a tenant; and -
- - (8) “value,” used with reference to a suit, means

: - suit. o ’ .
s e o OHAPTER IL.

e

a sait of any description specified in section 19 of the

(4) “land * means land assessed or liable to be

"~ grevenue has been wholly or in part released, com--

the amount or value of the subJect matter of the

- [acr: VIII

diction in - sults of any of the classes mentioned in -

T A (3) “small cause” means a suit of the nature
L cognizable in a Court of Small Causes constituted

XV of 1f
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CHAPTER 1I.
Tae Cuirr COURT.

‘4., There shall continue to be a Chief Court con- Constitution
sisting of three or more Judges, who shall be appointed & Chief
by the Governor General in Council and shall and appoint.
hold their offices during his- pleasure, and of whom ?ent an%
one at least shall always be a barrister of not less f,f;ésso

than five years’ standing.
5. The Judges of the Chief Court shall have rank Rank and

- and precedence according to the senlomty of their pregedenco of -

A T-of 1882.

] sitting alone.

,_' rules prescrlbe the mode of determlmng which J udges '

" such manner as it thinks fit, for the exercise by one or
~ more of its Judges of any of its powers:

- order of any Court, not being an order within the - _ =
meaning of the Code of Civil Procedure, shall be - - = ¢
‘reversed or modified by any Judge of the Chief Court SRR

' three Judges, it may make rules declaring what num-

Judges of
appointments as such Judges: ChxefCoulb.-

Provided that a Judge permanently appointed shall

_ be deemed senior to an oﬁimatlng Judge.

6. The Chief Court shall be deemed, for the pur Givil appel-

poses of all enactments for the time bemg in force,. 3‘1’;‘;130‘;“5.‘

to be the highest Civil Court of appeal in the terri-

tories to whlch this Act extends.

7. The Chief Court shall be the highest Court of  Criminal

criminal appeal or revision in the said territories, and J"isdiotion.
"shall have power, as a Court of original jurisdiction,

to try European Brltlsh subJects comrmtted to it for.
trial.

8. (1) Except as by this Act or by any other%eleuatlon
enactment for the time being in force otherwise pro- of powersto .

vided, the Chief Court may make rules to provide, in ﬁegobfrlts

Provided that no decree, sentence, decision or -

(2) When the Chief Oourt consists of more than . .

ber of Judges, not belng less than three, shall con<
stitute a full bench of the Court, and may by these -

shall '




becomes necessary.

_ (3) Subject to the provisions of sub-section (@),
the Senior Judge may determine which J udge in each

‘case shall sit alone, and which J udges of the Court
+ "~ shall constitute any bench. -

eriginal  £or the time being in force, an appeal from any decree
Jurisdiction : § . : .
of Chief or order made by the Chief Court—
Court, ~
. withdrawn -from other Courts under section 25 of
the ,“Coxde of Civil Procedu_l_ﬁ_e,-or- , ‘ o
(0) in exercise of any other original jurisdiction
of a civil nature to which the Chief Court may by
rule extend this section,— .

shall lie in the cases and in manner followiﬁg (that
is tosay):— S

(1) if the decree or order is made b;y a sinbgle

Court may, by general rule or special order, direct ;
(@) if the decreé or order is made by a bench of
- - #Judges not being a full bench, and - the Judges differ
o ~in.opinion, the appeal shall lie*to a full bench.
Rule of deci-
‘ f}‘gé‘a‘;":’;i‘_‘ﬂper. ment-for the time being in force, .
6 when there is a difference of opinion amon
- the Judges composing: any bench of the Chief Court,
' the decision shall be in* accordance -with -the opinion
of the majority of those Judges ;- S
© (@) If there is no such majority, then— | _
(@) if the bench is a full bench, or is exercising
‘ original civil jurisdiction, the decision  shall
-~ be in accordance with the opinion. of the
~ Senior Judge; ‘ :

(%) in. other cases, the bench before which the

~

“to

. B [AOT ivifl o
- (Chapter IT,—The Clief Court.— Sections 9 & 10 -

Apposlefrom 9. Except as otherwise provided by any enactment

‘question has arisen shall refer the question

shallv Sit-as a full bench, wlen a full bench sitting

(@) in exercise of its original jurisdiction in cases

XIV of 1t

Judge, the appeal shall lie either to- a bench consist- :
ing of two other Judges, or to a full bench, as the -

- -10. Except as- otherwise provided by ‘any enact-
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(O’kapter II The Chief Court: -——Sectwns 1 1—14 )

to 4 full bench, and shall dispose of the case
“in  accordance W1th the decision of the full "
~bench.

11. Any single Judge of the Ch1ef Ooult and any
bench of  Judges of that Court, not being a full-
bench, may in any case refer for the decision of
a full bench any question of law or custom having
the force of law, or the construction of any document
or the admissibility of any evidence arising before

the Judge or bench, and shall dispose of the case in

accordance with the decision of the full bench on the
question.

- 12. (1) The Chief Court may appoint a Registrar
and Deputy Registrar, and such other mlmsterlal
~officers as may be necessary for the administration of
justice by the Court, and for the exercise and per-
formance of the powers and duties conferred and im.
posed on it by this Act.

(2) The appointment of the Reglstrar shall be
subject to the sanction of the Local Government.

(3) The officers appointed under this section shall
exercise such powers and discharge such duties of a

-non-judicial or quasi-judicial nature as the Chlef

Court may direct.

(4) Any such officer may be suspended or dls- .

~missed from his office by order of the Chief Court :

Provided that deither the Registrar nor the De-
- puty Registrar shall be dismissed without the previ.
ous sanction of the Local Government.

13. The generalsuperihtendenee and eo.n-trol,. over

all other Civil Courts shall be vested in, and all such

Courts shall be subordinate to, the: Chief Court.

14. (I) The Chief Court may make rules consist-
~ent’ with this Act and any other enactment for the
tlme being in force—

255
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(a) providing for the translation of any paper 3

filed in the Chief Court and copying or print-
ing
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- ing any such papers or translatlons, and re-

quiring from the persons at whose instance . =
or on whose behalf they are filed payment

of the expenses thereby incurred ;

(b) declaring what persons shall be permitted to
practise as petition-writers in- the Courts of
the Panjdb, and regulating the conduct of
persons so practising ;

(0) determining in what cases persons plactlsmg

in those Courts shall be permltted to address -

the Court in English ;

(d) prescribing forms for seals to be used by those

Courts;

 (¢) -regulating the procedure in cases Whére any

persop is entitled to inspect a record of any

such ‘Court or obtain a copy of the same, and
prescribing the fees payable by such persons
for searches and copies;

( S ) conferring and imposing on the mlmsterlal

officers of the Courts subject to its superin-
tendence such powers and duties of a non-

judicial or quasi-judicial nature as it thinks °

fit, and regulating the mode in which powers
and duties so conferred and 1mposed shall be
exercised and performed ;

(g) prescribing forms for such books, entries, sta-

tistics and accounts as it thinks necessary

to be kept, made or compiled in those Courts -

or submitted to any authority ;

() providing for the inspection of those Courts

and the supervision of the working thereof
and

(z) regulatmg all such matters as 1t may think
fit, with a view to promoting the efficiency
of the judicial and ministerial officers of
those Courts and maintaining- proper disci-
" pline among those officers.

(2) A

v
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o '(Okapter II ! ike Okzef Court.

2 A rule made under clause (a) (b), (e), ( VA%
(g) (%) or (z) shall not take effect until it has been
sanctioned by the Local Government' and has been
pubhshed 1in the official Gazette.

(8) Whoever breaks any rule made under clause
(8) shall be punished with a ﬁne which may extend
to fifty rupees.

15. (1) The Chief Court shall keep such registers, Registers, ~
books and accounts as may be necessary for the books, t6 and
transaction of the business of the Court, and shall e tomonts t0
submit to the Local Government such of those regis- be kept and
ters, books and accounts, and snch statements of the finisted by
work done in the Court, as may be required by the. ‘

said .Government.

(2) The Chief Court shall also comply with such
‘requisitions as may be made by the Governor General
" in Council, or by the Local Government, for certified
- copies of, or extracts from, the records of the Chief

Court and the Courts subordinate thereto.

16. (1) ‘The Chief Oourt when sitting as a Oourt Piocedure of -

- of civil judicature, shall take evidence and record»-g}‘;fegg‘;gt'
judgments and orders in such manner as it, by rule, of civil

d11ects, and may frame. forms for any proceedmg jurisdiction.

in the Oourt in the exercise of its civil ;]urlsdlc-' B '

tion.

TV of 1882. (2) The followmg pr0v1s1onc of the Code of OlVlI

" TProcedure shall not apply to the Chief Court in the
exercise of its original ecivil jurisdiction, namely, secs
tions 119, 182 to 185 (both 1nc]us1ve) 187, 189 to.
191 (both inclusive), 192 (so far-as it relates to the -
manner of taking evidence), 198, 200 to 204 (both - -
‘inclusive), and so much of section 409 as relates to
the making of a - memorandum.

or1ss2. (3) Section 579 of the said Code shall not apply - ~
to the Chief Court in the exercise of 1ts appellate -
]urlsdlctlon.

CHAPTER 117,

R
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| OHA-PTER I -

Ture SUBorRDINATE Crvin COURTS.
Classes of Courts.

17. BeSJdes the Chief Court, the Courts of - Small -
-~ Causes established under Act XI of 1865 and the -
Courts established under any other enactment for the
time being in force, there shall be the followmg.
-classes of Civil Courts (namely) :— o
- (@) the Divisional Court;
~ (b) the Court.of the District Judge ;
(¢) the Court of the Subordinate Judge ;
(d) the Court of the Munsif.

Tew'ztorml Dwzszons

18. (1) For the purposes of this Act the Local
Government shall divide the territories wunder its
administration into civil divisions, ‘and each 01v11
division into civil districts.

(2) The Local Government may alter the limits

‘A -or the number of these divisions and dlstrlcts.

Dzmswnal omol District Oom"ts.

19 (1) The Local Government shall appoint as -
“many persons as it thinks necessary fo be Divisional-
Judges, and shall for each civil division establish a
Divisional Court consisting of one or more such.
Judges. ' : '
‘ ©) The Local Government may, where a Divi-

“sional Court consists of more than one Judge, by

general Tule or special order determine which. of them
shall be deemed to be the senior, -

20. The Local Government shall appomt as many

)persons as it thlnks necessary to be District Judges(i
v an




[ XIVof 1882.

IV of 1869.

1888

(O%apter III Tke Subordmate 0zml O’ourts.
Seotzons 21--23) ; -

and - shall post one such person to each district as

District Judge of that district :

Provided that the same person may, if the Local -

Government thinks fit, be appointed to be District
Judge of two or more d1strlcts

21. The Chief Court may, subject to the provisions

_of this Act and any other enactment for the time

being in force, make rules to provide for the exercise
of any of the powers of a Divisional Court eonsisting
of more than one Judge by one or more Judges of the
Court:

Distribution -.
of business |
in Divisional -
Court, '

"Provided that no decree, decision or order of any

Court, not being an order within the meaning of the
Code of Civil Procedure, shall be reversed or modified
by a single Judge of a Divisional Court consisting of
more than one Judge.

22. Except as otherwise provided by any enact-
ment for the time being in force, the Divisional Court

and the Court of the District Judge. shall have juris-

diction in original civil suits w1thout limit as regards
the value. -

23. Except as otherwise provided by any enact-
ment for the time being in force, the Court of the

“District Judge shall be deemed to be the District
.Oourt or principal Civil Oourt of- or1g1na1 jurisdiction
. in the district :

Provided that—

() for the purposes of the Indian Divorce Act
the Divisional Court shall be deemed to be
the District Court for all districts comprised
in the division; and

Original
jurisdiction
of Divisional
and Dlstnct
Courts in_ |
suits. ’

Distriet
Cowrt to be -
principal -
Civil Court
of original
jurisdiction, -

- (b) the Local Government may direct that the -

Divisional Court shall for any other purpose.

be deemed to be the District Court or prin-

cipal Civil Court of original jurisdiction for
-any- district comprlsed in the division.

Subor'dma te .
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( O'hapter III -——V)T e-Sul nate C'wzl C’ourts —
o, Ne ctzom 24——28)

, S’ﬂboidz’nate Judges and Munsifs.

“Appointment 24, The Local Government may appoint as many
0 uporal-

motoJdudges. PeTsons as it thinks necessary to be Subordinate
.~ Judges.
“Appointment- 25, (I) The Local Government may fix the num-

-of Munsifs.  hep of Munsifs to be appointed, and, when there is !

‘any vacancy in that number, the Chief Court may,
subject to the rules (if any) made under sub- section
(@), appoint such person to the same as it thinks fit.

(9) The Chief Court may, with the previous sanc- 2
tion of the Local Government, make rules as to the o

gualifications of persons to be appointed Munsifs.
V.Pecumary

26. (1) The jurisdiction to be exercised in orlgma]

'»i'é‘,’}ffh‘;fm civil suits as regards the value by any person appoint- :

“of Subordi-  ed to be a Subordinate Judge or Munsif shall, in the :

- paedudees cagse of a Subordinate Judge, be determined by the

-, Local Government, and, in the case of a Muusif, by

"~ the Chief Court, either by including hlm in a class or
grade, or otherwise as it thinks fit.

, (2) The jurisdiction in the case of a Subordinate
‘Judge may be without limit, but in the case of a
Munsif shall not extend to suits the Value of which B
exceeds one thousand rupees.

‘:LO(M] limits 27. (1) The local limits of the 3ur1sd1c;t10n of a
gfctt’f:l‘]‘ Juls- Qubordinate J udge shall be such as the Local Govern-

mwent may define.

(2) The local limits of the ]urlsdlc‘mon of a Mun-f
sif shall be such as the Chief Court may define. = -

' (8) When the Local Government posts a Subor-
dinate Judge, or the Chief Court posts a Munsif, to a g
district; the local limits of the district shall, in the
absence of any direction to the contrary, be deemed = -
to be the local limits of his jurisdiction. -

e 28. (1) The Local Government may confer on - -
',Jﬁ?ﬁi und .eny person all or any of the powers conferable under
‘Benches,  this Act on a Subordmate Judge or Munsif with re-

spect




(Ohaptw III The ;S'ubordmate’szl Oozwts —
. Secmon 29) - ,

spec‘r to partlcular olasses of cases, or with respect to
~ cases generally in any local area, and may withdraw,
‘or suspend the exercise of, any powers so conferred.
~ (2) The Local Government may direct any un-
“even number of persons invested with powers of the
same description and exerciseable within the same
local area under this section to sit together as a
bench; and those- powers shall, while the direction
remains in force, be exercised by the bench so constl-
tuted, and not otherwise. -
- (3) The decision of the majority of the members
of a bench constituted under this section shall be
~.deemed to be the decision of the bench.

- (4) . Persons on whom *powers are conferred under
this section shall be called Special Judges,’and such
persons and the benches constituted under this sec-
- tion shall be deemed, for the purposes of this Act, to-
be Subordinate Judges or Muns1fs as the Local Gov-
- ernment may direct. o
; 29, (1) The Chief Courtmay, by order, authorize Power to-
: any District Court to transfer to a Subordinate Judge gff:fgfnﬁe :
I Munsif under its control any of the following - ‘pro- Judgeor
ceedmgs or any class of such proceedings spemﬁed mAgl‘;“s‘f ce‘('i
the order, and then pending or thereafter instituted ings %Lﬁfné

before the District Court (that is to say):— ' Eefoblg Dis.
(@) applications for certificates under Act XXVII ok onts
of 1860 ( for faczhmtmg the collection of
debts on successions, and for the security of
parties paying debts to the representatwes
of deceased persons)
(%) proceedmgs under Act XL of 1858 (for mak-
ing better provision for the care of the per-
. sons and property of Minors in the Presi--
dency of Fort William in Bengal) or Act
IX of 1861 (fo amend the law relating to
Minors).

(2) The District Court- may withdraw. any- pro- .
ceedlngs
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-

(Ohapter III -—Tke Subordmate C'wzl C’om-ts —
\ o Seotzons 80—32.)

ceedings so transferred and may either itself dispose
of them, or, with the previous sanction of the Chief

Court, transfer them to any other Subordinate J udge
or Munsif under its control.

. (3) A1l proceedings so transferred shall be dis-
posed of by the Subordinate Judge or Munsif (as the
case may be) subjeet to the rules applicable to like
cases when dlsposed of by the District Oomt

Small O’ause J Wzsdwtzon

30. The Local Government may confer, within
such local limits as it thinks fit, upon any District
Judge, Subordinate Judge or Muns1f the jurisdiction
of a Judge of a Court of Sniall Causes under Act XI
of 1865 for the trial of suits cognizable by such Courts
up to such value, not exceeding five hundred rupees, -

~as it thinks fit, and may withdraw any ]urlsdlctxon S0

conferred

Suspension and Bemoval. :
31, (1) Any Divisional Judge, District Judge or

~Bubordinate Judge may be suspended or removed

from office by the Local Government. o
- (2) Any Muusif may, subject to the -control of

~ the Local Government, be suspended or removed from

office by the Chief Cout.

- Valuation of Suits.
32 When the subject-matter of suits “of any

_ class is such that in the opinion of the Chief Court

it does not admit of being satisfactorily valued, the

*Chief Court may, with the previous sanction of the -

Liocal - Government, direct that suits of that class
shall, for all or any of the purposes of this Act, be
treated as if their subject-matter were of such value.
as the Chief Court thinks fit to specify in this behalf,

Administrative
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B X1V of 1882,

L1

XTIV of 1882,

Sections 83—36.).

Administrative Control.

383. (1) Subject to the general superintendence
and control of the Chief Court, every Divisional Court
shall control all'other Civil Courts in the division. ,

(?) Subject as aforesaid and to the control of the
Divisional Court, every District Court shall control all
other Civil Courts in the district. ‘ '

~ 84. (1) Every Divisional Court may exercise, as
regards the Courts under its control, the same powers
of withdrawal, trial and transfer as are conferred by

section 25 of the Code of Civil Procedure on a Dis-

trict Court. ‘ ~
(@) The Court trying any suit withdrawn under

this section from a Court of Small Causes shall, for

the purposes of the suit, be deemed to be a Court of
Small Causes.

35. Notwithstanding anything contained in the
Code of Civil Procedure, every Divisional Court and
District Court may, by written order, direct that any
civil business cognizable by it and the Courts under

its control shall be distributed among those Courts in .

- such manner as it thinks fit ; .
‘Provided that no direction issued under this Sec- -

tion shall empower any Court to exercise any powers

Controlling e

- poweérs of

Divisional
and District .
Courts, -

Power of © - .
Divisional
Courtfto
transfer
usiness,

Power to
distribute

business. . .

or deal with any business beyond the limits of its -

proper jurisdiction. .

36. (1) The ministerial officers of the Divisional
and District Courts and Courts of Small Causes shall
be appointed, and may be suspended and dismissed,
by the Judges of those Courts respectively. .

(@) The ministerial officers of all Courts controlled
by a District . Court, other than Courts of Small

Ministerial =
officers of
Subordinate
Courts.

Causes, shall-be appointed, and may be suspended and

dismissed, by the District Court.

(8) Bvery appointment under this section “shall ,‘
be subject to such rules as the Local Government -

, ‘prescribes
B




R b Oow S fAch xvm:" |
- (Okaptér . IV *Appellate Jumsdwtwn in Civil O'ases.
. , _-—Seotwns 37—-39 )

prescrlbes in this behalf and, in dealmg W1th any mat-
ter under this section, a District Court or a Judge of

a Court of Small Causes shall act subject to the con-
‘trol of the Divisional Court. \

:éowe.r‘tq: 87. (1) A Divisional or District Court or any

fine winis- — Court under the control of a District Court may fine, g
“terial officers.

T in'an amount not exceeding one month’s salary, any !
o ,mlmstemal officer of the Court for misconduct or

neglect in the performance of his duties.

(2) The District ,Court, subject to the general
control of the Divisional  Court, may, on appeal or
otherwise, reverse or modify an order made under
sub-section (I) by any Court under its control other
than a Court of Small Causes, and may of its own:
motion fine up to the amount of one month’s salary
any ministerial officer of any Court under its control

- other than a Court of Small Causes.

' Dolegation 38. A  District Court may, with the prevmus
of Distriet  ganction of the Local Government, delegate to any
p(,wgg_ " Subordinate Judge in the district the powers confer-
~~ . - red on a Distriet Court by sections 38, 35 and 36 of
- this Act, and section 25 of the Code of Civil Procedure,
to be exercised by the Subordinate Judge in any spe- -

cified portion of the district subject to the control of
the District Court. :

XTV of 1888

‘CHAPTER IV.
APPELLATE J URISDICTION IN CrviL Casks.

39. (1) Appeals from the decrees of a Munsif in
small causes shall, when such appeals are allowed by .
law, and the value of the suit does not exceed five -
hundred rupees, lie to the District Judge. S

(2) Appeals from the decrees of a District or
Subordinate Judge in original suits, when -the value
of the suit exceeds five thousand rupees, and appeals
from the decrecs of the Divisional Court in original

. " suits



(Okapter v -—Ajopellat“ Jurisdiction in d@'b”’ifl"()ds‘es'.
* -——Sectwn 40. ) S

“suits, shall, when such appeals are alloWed, by law,
lie to the Chief Court. ‘

(8) Appeals from decrees in or1g1na1 suits, not
hereinbefore or by any other enactment for the
time being in force provided for, shall, when such
appeals are allowed by law, lie to the D1v1s1ona1
Court.

40. A further appeal shall lie to the Chlef Oourt Further ap- " -
in the following cases frorm an appellate decree of a B"i‘lf“’ml ‘
Divisional Oourt on any ground which would be a céur‘stl.o e
good ground of appeal if the decree had been passed

in an original suit, namely :—

() if the value of the suit exceeds five hundred
rupees; or :
the decree involves directly some claim to, or
question respecting, property of like value;
if the Divisional Court consists of a single
Judge and the decree varies or reverses the
- decree of the Court below ;

if in a Divisional Court consisting of more
than one Judge the appeal is heard by two
or more Judges, and there isnot a -majority
of those Judges concurring in the decree
passed by the Divisional Court ;

if on the application of any party a J udge of
the Divisional Court certifies that there is
a question of law or custom or of general
interest involved, and that the case is'in his
opinien of sufﬁment importance to justify
a further appeal :

Prov1ded that—

(I) an application under clause (d) shall not be
‘received after the expiration of thirty days from the
date on which the decree of the Divisional Court is
1lzassed unless the applicant satisfies the J udge that

e had sufficient cause for not presentlng it within
that period; and :

(2) no




(OImpter 'I V ——Appellate Jumsdzctwn in szl Oases
—~Sections 41—44 )

(2) no further appeal shall lie in any small cause
‘when the value of the suit does not exoeed five
_hundred rupees.

Appellate 44, Subject to the provisions of section 40 of this :
‘};‘2&};’; gf Act and sections 595 and 622 of the Code of Civil X1vof 1882
"Divisional * Procedure, a decree of the District or Divisional Oour

3(1);161% Sg‘ler- passed in appeal shall be final,

. Power to con- 42. (1) The Local Government may confer on a
- Terappellate . Quhordinate Judge the powers of a District Judge for

.7 jurisdiction

“onSubordi. the purpose of hearing appeals from the Courts of
nate Judge. Munsifs in any local area, and withdraw those

powers.

(@) A Bubordinate Judge shall, for purposes con- i
nected with the exercise of powers so conferred, be -
deemed to be a District Judge. - T

“Pariodof  48. (I) The period of limitation for an appeal

limitation. - ynder section 89 or section 40 shall run from the date
of the decree appealed against, and shall be as fol-
lows, that is to say :—

~ (@) when the appeal lies to the Dlstrlct or Divi-
sional Court—sixty days ;

(&) when the appeal lies to ’she' 0h1ef Ooult—
ninety days.

(@) In computing these periods of sixty and ninety
days, and in all vespects mnot herein specified, the
Hlimitation of the appeals shall be governed by the- L
provisions of the Indian Limitation Act, 1877 : - XV of 1877

Provided that, in computing the period - of ninety
days for an appeal under section 40, clause (d), the ‘
time during which the application under that clause )
has been pending shall be excluded. '

~ Referencesto ~  4d. For the purposes of section 617 of the Code X1V of 1882
J@hief Cowt of Civil Procedure, every appeal to a Divisional -

. 617 of Code Court under this chapter shall, except when the value

_ of Civil Pro- of the suit excéeds five hundred rupees, be deemed to

codure. ‘be an appeal in which the decree is final,
: CHAPTDR V.



_ XXVIII of
“1868.

-followmg groups instituted on and after the date on classes of
~which this Act comes into force, shall be instituted, gule by

" (Chapter V.—Revenue Courls.—8ection 45.).

OHAPTER V. -
RevENUE COURTS. L
4<5 Suits of any of the classes eompmsed in:. the Certain = ¢

suits cogniz.

heard and determmed in Revenue Courts and not Revenue

_ Court ly.
otherwise :(— ourts_only
First Group.,

(a) Suits by tenants to establish a claim to a rlght , A
of occupancy. : .

- (b) Suits' by -landlords under section 6 of the-
Panjib Tenancy Act, 1868, to prove that a
tenant ‘presumed to have a right of occu-
* pancy under that section has no such right.

(¢) Suits for enhancement or abatement of rent
under Chapter ITI of the same Act.

(@) Suits for ejectment of a tenant.

(e) Suits under section 25 of the said Act to con-
test liability to be ejected when notice of
e]ectment has been served.

Second Group.

(f ) Suits for arrears of rent on account of land
or of any payments due on account of rights
‘of pasturage, forest-rights, fisheries or the
like. : ‘

~ (g) Suits for the recovery of any over- payment
’ of rent.

(kY Suits by lambardérs for arrears of land-reve-
_nue, payable through them by the co-sharers,
~or for village-expenses or other dues for
which the co- sharers may be responsﬂole to_
the lambardér.

~(é) Suits by co-sharers for their share of the pro--
fits of an estate or part thereof “after pay-
ment of the land-revenue and village-ex-
penses, or for a settlement of accounts.

(5 Smts




his subordi-
.nates Iin
“Buits,

\ ppeals
Hrom origin-
‘al decrees.

,( Ohapter V - ""Revenue O’ourts —Séctwns 4’6 §f 4’7 )

( 5D Sults by a551gnees of land-reverue for arrears
 of revenue due to them as such.

(%) Suits by superior proprietors for arrears of

, revenue due to them as such.
(!) Suits under section 9 of the Specific Relief
Act to recover possession of land.
(m) Suits to6 determine - disputes regarding
" boundaries of land which have been fixed
by .a Court or Revenue-officer :

| Provided that the Local Government may, after

consulting the Chief Court, direct that suits of any
of these classes arising in any local area shall be
heard and determined by the Civil Courts and not by
the Revenue Courts, and cancel any such diréction.

46. (1) A Deputy Commissioner shall have

power to try suits of any of the classes mentioned in
section 45, -

(2) An Assistant Commissioner or Tahsildar shall

have power to try suits of such classes mentioned in

the second group of the same section, and within -
“such limits as regards value, as may be determined

by the Tiocal Government either by including him in
a class-or grade, or otherwise as it thinks fit.

(3) The Local Government may invest a Ndib
Tahsilddr with power to try suits of the classes
mentioned in section 45, clavses (f), (9), (%), (§) and
(%), when’ the value does not exceed one hundred
rupees.

(4) The powers conferred by this section shall be

exercised within such local limits as the Local Govern-

ment may direct, and in the absence of any such
direction throughout the district or tahsil to which
the offiger is posted

47. An appeal shall lie from a decree passed in an
omgmal suit of any of the classes mentioned in.
section 46 as follows, namely :—

I of 1877,

(a) when the decree is passed by a Deputy Com-

m1ss1oner and the value of the suit. exceeds

five



ﬁve thousand rupees—to the Fmancml Com- '

missionery .
(b) when the decree is passed by a Deputy Oom-
_ missioner in a suit of the first group and the
value of the suit does not exceed ﬁve
‘thousand rupees, or
in a snit of the second. group and the value

of the suit exceeds one hundred rupees but

does not exceed five thousand rupees—to the
Commissioner j ,

(¢) when the decree is passed by an Assistant
Oomm1s51oner, Tahsilddr or N4ib Tahsildar—
to the Deputy Commissioner :

Provided that—

(I) noappealshall lie from a decree passed in a suit
of the class mentioned in section 46, clause (?) ;

(@) the Tocal Government may direct that no
appeal shall lie from the decree of any Assistant
Commissioner or class or grade of Assistant Commis-
sioners designated by it in this behalf in any suit of
the classes specified in clauses (/) to (%), both inclu-
swe, of section 45, unless—

(a) the value. of the suit exceeds such sum, no’&

being more than one hundred rupees, as the‘,

Local Government may fix in this behalf, or
(b) the decree has decided a question of title to

land or to some interest in land as between
parties having conflicting claims thereto. or.

as - to the amount of some rent or revenue -

“or other payment to which there is a recur-

ring claim or as to the. principle on which
revenue, profits or village-expenses or other

~ dues should be apportioned.

(3) The Local Government may ‘direct that appeals‘

shall lie from the decrees of an Assistant Commis-
sioner or any class of Assistant Commissioners as it
those decrees were passed by a Deputy Commissioner,
48. A further appeal shall lie from a decree passed

- : on

Further ap- :
peals from -
appellate
_deorees. -




o B &b Courts, . [ACT.,X*VI;II{“
(Clapter V.— Revenue: Courts—Sections 49—p 1)
* on appeal in a suit of aﬁy of -t'he' claéses “mentioned in
SRR section 45 on any ground which would be a good
o © ground of appeal if the decree had be
original suit as follows, namely :—

(@) when the decree is passed by a Commissioney
in a suitof the first group and reverses or
-modifies the original decree—to the Finan-
“eial Commissioner ; .

(8) when the decree is passed by a Deputy Com.
missioner and the value of the suit exceeds

P . five thousand rupees—to the Financial Com-

S~ missioner ; : ’

(¢) when the decree is passed by a Deputy Com-
missioner and the value of the suit exceeds
one hundred rupees but does not exceed five
thousand rupees—to the Commissioner, *

ﬁo/appeals 49,:‘Exeept 3..S prOVided by the fOl'eg'Oing section.s’ |
~ ireepbunder o appeal shall lie from a decree passed under this

~ the foregoing . ’ ‘ )

~sections. - chapter.

Limitation of 50. (1) The period of .limitation foi' an appeal
ag,peals under under section 47 or 48 shall run from the date of the

this chapter, ~decree appealed against, and shall be as follows, that
" is to say ;— '

(@) when the appeal lies to the Court of the De-
- puty Commissioner or the Commissioner—
sixty days ; :

| (6) when the appeal lies to the Financial Com-

- missioner—ninety days.

. (2) In computing those perieds. of r.sixty and
ninety days, and in all respects not herein specified,
the limitation of the appeals shall be- governed by the

provisions of the Indian Limitation Act, 1877.

,

| XV of 187!
- Power to 81. (I) The Local Government may confer on .
 Saufer powers gy person all or any of the powers, original or appel-
_ ‘éiﬁ;‘;?;}m‘ late, of a Financial Commissioner, Commissioner or

-missioner 3 , , Porpad
and Deputy  Withdraw the powers so confexred. ,
+~Commig. ) ‘

..-signer,. .

- sioner, Com- - Deputy Commissioner under this - ehapter, and may

@ Any




¥ XIV of 1882,

'

“XIV of 1882.

fit, ap

- Government.

‘ s Pogdb Gourts. -
(Chapter V.—Revenvie Courts.—Sections 58 & 53.)

© (2) Any person on ‘whom powers are conferred
" under this section shall exercise those powers within -
such local limits and in such classes of cases as the

Local Government may direct, and, except as other-
wise directed by the Local Government, shall for all
purposes connécted with the exercise of the same be
deemed a Financial Commissioner, Commissioner or
Deputy Commissioner, as the case may be.

52. (1) The Local Government may, if it thinks
point a second Financial Commissioner, who
shall hold his office during the pleasure of the Local

~ (2) When a second Financial Commissioner is

‘appointed, the Local Government may make rules as

to the distribution of business between the two Finan-
cial Commissioners, and, until such rules are made

~and subject to such rules, the Financial Commis-

sioner who is senior in respect of his appointment as
such may transfer such business as he thinks fit to
the other Financial Commissioner for~ disposal, and

may withdraw and himself dispose of any business so

transferred and not disposed of.

53. (1) The. Local Government may, with the

“previous sanction of the Governor General in Council,
~make rules consistent with this Aect for regulating

the procedure of Revenue Courts in matters under
this chapter for which a procedure is not preseribed
thereby ; and may, by any such rule, direct that any
provisions of the Code of Civil Procedure shall apyply,
with or without modification, to all or any classes of

cases before Revenue Courts.

- (2) Until such rules are made, and subject to
such rules when made and to the provisions of this
Act,— ’ '

(#) the provisions of the Code of Civil Procedure
shall, so far as applicable, apply to all pro-
ceedings whether before or after decree in
cases under this chapter ; and " '

(b) the

“on

Appointment
of second ~ -
Finanecial -
Commis-
sioner,

Procedure of
Revenue -
Courts how. "
to be regulat.
ed, -
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) (6) the Courtof the Financial Commissioner shall,
o in respect of such cases, be deemed to be the
High Court within the meaning of the said, . )
Code, and shall exercise, as regards the
Courts under its control, all the powers of
a High Court under the said Code.
“Powerts © - B4, (I) If, in any suit pending before a - Revenue
xefer party . Clourt exercising original appellate or revisional juris-
g;ﬁ‘g’ il diction under this chapter, it ‘appears to the  Court
_ that any question in issue is more proper for decision
. by a Civil Court, the Revenue Court may, with the
previous sanction of the Revenue Court (if any) to
o - the control of which it is immediately subject, by
order in writing, require any party to the suit to in-
stitute, within such time as it may fix in this hehalf,
‘@ suit in the Civil Court with a view to obtaining a
) decision on the question, and, if he fails to comply
N with the requisition,. may, if it thinks fit, decide the
.  question against him. ’ .
(@) If he institutes such a suit, the Revenue
. Court shall dispose of the suit pending before it in
R accordance with the final decision of the Civil Court
- of first instance or appeal (as the case may be).
“Power for 95. (I) When a question of the description. men-
Financial  tioned in section 617 of the Code of Civil Procedure x1y if 1859,
g‘;‘;‘e‘;fo ~ arises before the Financial Commissioner in the exer- R
refer question Cise of any of his powers under this Chapter, he may . B
to-Cl refer the question for the decision of the Chiof -Court -
in manner prescribed by that section : ”

Provided ~that he shall not be bound to express
any opinion thereon. o

() On a reference being made under sub-section e
(1), the subsequent, proceedings in the case shall be,
as nearly as may be, in conformity with the provisions
of sections 618, 619 and 620 of the said Code, and the
Chief Court may return for amendment the state-.
ment received from the Financial Commissioner if it

is not sufficient to enable the Court to determine ‘the
question referred. -

o

XIV of 1882

Administrative



O%aguter V —-—Revenue Oourts.—_-—»S’ectzons 56—-59 )

Admmzstmtwe Control,

56. (1) ‘The general supermtendence and control
over all other Revenue Courts shall be vested in, and

4ll such Courts shall be subordinate to, the Court of

YIV of 1882.

~ Courts under his control shall be distributed among

the Financial Commissioner.

(2) Subject to the general supermtendence and
control of the Financial Commissioner, every Com-
missioner shall control all other Revenue Courts in
his division.

(8) Subject as aforesaid and to the control of ‘the
Commlssmner every Deputy Commissioner shall con-
trol all other Revenue Courts in his district.

57. Every Commissioner and Deputy Commis-

sioner may -exercise; as regards the Courts under his-

control, the same powers of withdrawal, trial and
transfer as are conferred by section 25 of the Code of

‘Civil Proecedure.on a District Court.

58, Every. Commissioner and Deputy Commis-

‘sioner may, by written order, direct that any business

cognizable under this chapter by his Court and the

those Courts in such manner as he thinks fit:
Provided that no direction issued under this section

shall empower any Court to exercise any powers or
- ‘deal with any business beyond the limits of its proper
* jurisdiction.

59. (1) The ministerial officers of the Courts of

- the Financial Commissioner, Commissioner and Deputy

Commissioner shall be appointed, and may be sus-
pended and dismissed, by the Judges of those Courts,

‘respectively.

(€) The ministerial officers of all Courts controlled

,‘by a Deputy Commissioner shall be appointed, and

may be suspended and dlSHllSSGd by - the Deputy
Commissioner. -

(3) Hvery appointment under this section shall

Controlling
powers of "
Finangial -
Commis-
sioner, Com.
missioner

‘and Deputy

Commis~ .-
sloner.

Power to
transfer
business. -

Power to

distribute
business.

Ministerial
officers of
Courts. .

be subject to such rules as the Local Governrnent'

prescnbes '

s
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£ 7R EEE
(Chapter VI .'-_-,S{ezf

Panjiy Gourts. .~ [acr wviir
Henment Counrts.—Sections 60—62.)
rescribes in this behalf; - and in dealing with any
matter under this section a Commissioner shall act
subjeet to the control of the Financial Commissioner, -
and a Deputy Commissioner subject to the control of
the Commissioner. '
.60, (1) A Commissioner or Deputy Commissioner
and the presiding officer of every Court under the

control of a Deputy Commissioner may fine, in an

amount not exceeding one month’s salary, any minis-
terial officer of his Court for misconduct or neglect in
the performance of his duties. ‘ S
(9) The Deputy Commissioner,” subject to the
general control of the Commissioner, may, on appeal
or otherwise, reverse or modify any order made under
sub-seetion (1) by the presiding officer of any Court
under his control, and may of his own motion fine up
to the amount of one month’s salary any ministerial
officer of any such Court. '

i

61. A Deputy Commissioner may, with the pre-
vious sanction of the Local Government, delegate to
.any Assistant Commissioner in the district the’powers
_conferred on Deputy Commissioners by sections 66, 57,
58 and b9 to be exercised by the Assistant Commis-
sioner in any specified portion of the district subject
to the control of the Deputy Commissioner. o

CHAPTER VI,

. SurrLEMENT COURTS, ,

62. (1) The Local Government may, by notifi-

~cation in the official Gazette, declare that a settlement
of land-revenue is in progress in- any local area, and
invest any officer making or controlling the settlement .
with all or any of the powers of any Court constituted
under this Act for the purpose of trying all or any,
specified class of suits and appeals relating to land, or
the rent; revenue or produce of land, arising in the

local area.

-

(2) The



(O’kapte%VII —Supplemental Provzszons. —
 Sections 63 & 64.)

(2) The publication of & not1ﬁcat10n under th1s
section shall be conclusive evidence that a settle-
ment of land-revenue is in progress-in the local area
to which the notification refers.

(3) The Local Government may cancel any such
: notlﬁcatlon

- (4) While the notification continues in force, the
powers specified in it shall be exercised by the officers
so invested, and not otherwise :

Provided as follows :—

. (@) the TLocal Government may, by order published
in ‘the official Gazette, direct that any jurisdiction
with which any officer has been invested by the notifi-
cation shall be exercised solely by the Courts by which -
the jurisdiction would have been exercised if the -
notification had not been published ; and

(0) any cases pending before any officer under the -
notification when it is cancelled’ may, notwithstanding
the cancellatlon, be disposed of by him as if it con- _ s
tinued in force; unless the Local Government directs B
(as it is hereby empowered to do) that those cases o
shall be transferred for dispesal to the Courts by which -~ .=}
they would have been disposed of if the notlﬁcatlon
had not been published. S

63. For the purposes of section 62 the Local Gov- Power to . -
ernment may, notwithstanding anything in this Act, gltel' ?“bo’;_f
from time to time direct that any of the Courts men-’ Ctﬁ,"i%;”;o‘;
tioned in this Act (except the Chief Court and the purposes of
Court of the Financial Commissioner) shall, in re~ seetion 62
spect of any specified class of cases, be subordinate to,.
or subject to the control or superintendence of; any -

authority other than those specified in this Act.

OHAPTER VII.

7 SUPPLEMENTAL PROVISIONS.. , ,
64. Except as otherwise provided by this Act, Mode of
: . the appointment

.and confer- -
ring powers.




(O'hapz!er VI L ———Su pemmtal Promswns TR
- Sections 656—68.) - '

the Local Government may, when it is empowered by
this ‘Act to ‘make any:.appointment or confer any
_powers, appoint, or confer the powers on, any. person
specially by name or by virtue of his office.

65, All powers conferred by this Act may be exer-
cised from time to time, as occasion requires.

... . 66. (I) The Local Government may fix the place
or places at which any Court under this Act is to be
~ held.

- (2) The place or place% so fixed may be beyond
‘the local limits of the jurisdiction of the Court,

(3) Except as may be otherwise provided by any
order under this section, a Court under this Act may -
be held at any place within the-local hrmts of its
: _ jurisdiction.

“Vacations. 67. (1) Subject to the approval of the Tocal Gov—'
L ernment, the Chief Court shall prepare a list of days
to be observed in each year as holidays in the Chief
Court and the Civil Courts subordinate thereto, and
_the Finangial Commissioner shall prepare a like list

, for his Court and the Courts subordinate thereto.

(2) Every such list shall be pubhshed in-the otﬁcla]
Gazette. ‘.
~ B88. (1) .All cases or proceedings’ pending in the -
Chief' Court on the day when this -Act comes into
force shall be disposed of as if this Act had not
- been passed. ‘

(2) All cases or proceedings pendmo in any Civil
Court subordinate to the Chief Court on that day
shall be disposed of as. if this Act had not been passed :

Provided that the Chief Court may direct that any
“such cases or proceedings shall be transferred for dis-
posal to any Civil Court established under this Act
which would bave had jurisdiction if it had been in
existence when the cases or proceedings were instituted. .
(3) In the case of an appeal pending on the said
day, the following shall, for the purposes of sub-sec-

tlon




(Ohapte’r VII -*—“S’u plemental Provzszons —
- Sections 69 & 70.) S

' t‘idn (2), be deemed to be the Court which would
have had jurisdiction as aforesaid, namely :—

| a) when the value of the suit exceeds five thou-
sand rupees,—the Chief Court ;

(6) when the appeal is one in a small cause,
- and is pending before the Deputy Commis-
sioner or an officer invested with the appel- .
‘late powers of a Deputy Commissioner and
the value of the suit does not exceed five
hundred rupees,—the District Court

(¢) in other cases,—the Divisional Court.

69. Appeals from decrees, orders .and decisions
_passed by Civil Courts and not appealed against before ﬁ;‘;ch‘(’);“czs
the date on which this Act comeés into force shall lie ggainst de-
and be disposed of as if this Act had not been passed orees, &,

-and not otherwise : before;f i

Provided that the Ooul ts to Whl(,h such appeals
shall lie shall be as follows:

(e) when the appeal would before thesaid date
have laim to the Chief Court, or the value of
the suit exceeds ﬁve thousand rupees, ~the '
- Chief Court ;

(b) in small causes when the value of the suit
does not exceed five hundred rupees, and
the appeal would before the said date have
lain to the Deputy Commissioner, or an
officer exercising the appellate powers-of a
Deputy Commissioner,—the District Court;

(¢) in other cases,—the Divisional Court.

70. Section 622 of the Code of Civil Procedure,
in its application to the territories to which this Aet
extends, shall be read as if the words “illegally or’® Proceduro
were omitted, and for the purposes of that section no Code. ' -
appeal shall be deemed to lie from the appellate decree °
- of a Divisional Court to the Chief Court when the case
* does not fall under clause (a), clause (5) or clause (¢)

of o

XIV of 1882,

-




(O’kaptey' VII — S ‘lemental Promswns.
 Sections 71—74.)-

. of section 40, and an application under elause (d) of
N _\ that section has been refused.

%ﬁ;%ndﬁﬂ'e?t ~71. In the first schedule annexed to the Oourt fees
O e urs

o hedals Act, 1870, after No. 12, the following shall be insert- virof 1
antiexed to . €d 1= -
the Comrt- -
- fees Act, ;
,1870 Nusvrs, ProrEr FxE.
"13. Application to the CHief “When the amount or | Two rupees.

Court or the Court of the
Financial Commissioner

of the Panjdb for the |

.. value of the subject-
matter in dispute does
.not exceed twenty-five

excrcise of its revisional | rupees.
jurisdiction under "sec- |
tion 622 of the Code of
Civil Procedure,
When such amount or | The fee leviable
value exceeds twenty-| on & memoran-
five rupees. dum of appeal.
' Refund of 72. If the Court on an application under section .
fee pid on 699 of the Civil Procedure Code, on which a fee has XIVofl

application. - ,

for revision, - Deen paid under the last preceding section, sets aside

- or modifies the decree or order of a Subordinate Court,
or remands the case for a fresh decision, it may grant
to the applicant a certificate authorizing him to re-
ceive back from the Collector the full amount of fee
paid on the application, or any smaller amount which,
with regard to the circumstances of the case, 1t may-
think proper to order to be refunded.

Saving of 78. All appointments made under sections 5 and
“ertainap- 92 of Act XVIT of 1877, directions given under sec-
~pomtments,  tion 23, rules and forms made and prescribed under
 forms, notifi- sections 19, 26 and 27, and notifications published,

Zf*;“gﬁfl pow- powers conferred and . orders issued under section 49,

" orders. of the same Aect, shall, so far as may be, be deemed
' - to have been respeetwely made, given, prescribed, pub-
J lished, conferred and issued under this Act.
ﬁmAeth%en‘; 74. In the Land Acquisition Act, 1870 section 8, X of 187
Y CI o]

1870, section

vbefore the -words ¢ British Burma,” in both places
' where -




(Ok’ajéger VIL Supp',em tal
’ Seotzon, 75— Schedule)

S

- where they occur, the Words “the Panlab";_’;' shall be -
inserted.

H"XXVIH of 75. In the Panjib Tenancy Act 1868, sectlon 42, Amendment

- 1868, for the words “and thirty<one” the Words « thlrty g{é\cﬁn of
‘ one and forty *? shall be substituted. 1868, section

42. N

THE SCHEDULE.
ACTS REPEALED. ‘
(See seotion 2.)

Number and year, ‘ Title of Act. * * Extent of repeal,

Act IV of 1869 . . \ “The Indian Divorce So much of sectlon 3 as de-
/ " Act. | fines « District Judge ”
’ : the Panjdb to mean - the :
. 6 Lommlsslonel of a Divi-
- sion.’

Act XIV of 1875 . | The Pan]éb Judicial | So far ds it reiates to civil
: : Administration Act, | ~or ctiminal judicial pow-
- 1875, ers.

Act XVII of 1877 The Pan_jéb' Courts | The }wholAe, -except section
| Aet, 1877. éighteen.




